NOTES OF THE REGISTRY
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e = The OA is dlsposed of accordmgly

23.03.2010

OA No. 129/2010

Mr. Virendra Lodha, Counsel for appllcant
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Heard Iearned counsel for the appllcant

Learned counsel for the appllcant submlts that he
may beé: perm\tted 1o wittidraw this ‘OA“in view of the
observations :made “by: this Tribunal vide order dated
17.03.2010 and with liberty reserved to him to fil=

@(/ /%Wm,, w\_i . | “appeal before th‘e atp\propnate.torum | 4
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“In view: of - ‘'what “has “been stated above, the
apphcant {8 permitted to wcth&raw ths CA in the
aforesald terms e'__ SR
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